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NEED TO FORMULATE A CODE OF
CONDUCT FOR MEMBERS
OF PARLIAMENT AND SETTING UP
OF ETHICS COMMITTEE OF .
THE HOUSE

SHRI YASHWANT SINHA (Bihar):
Sir, I rise with some diffidence 1o make
my spccial mention. We have often in
this House discussed questions of our
privilege, breach of our privilege, but |
fcel that in" a democracy there is no
privilege  which is greater than the
privilcge of a common citizen. Often now
increasingly situations arc arising where
privilcges of the common man, the com-
mon citizen 'of this country are being
violated or breached by some of us, by
Mcmbers of Parliament and 1 consider
this to be a matter of great concern for
myself, for this House and for all of us
who arc in public life. :

Increasingly, Sir, you will notice that

the favourite villain of the Indian screen
today is the Indian politician and it is
probably reflective of the state of affairs
prevailing in our socicty that it should
comc to this pass. We stop trains where
they are not scheduled to stop, we go and
occupy berths which are not reserved for
us, we beat up passengers if they try and
asscrt their-rights and those of us who are
not cven guilty have to-face the cmbar-
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rassment of being questioned on these
issues when wc travel in trains. They say,
“What has taken over the Members of
Parliament, is this the manner in which a
Mcmber of Parliament should behave?”
Sir, 1 would not have taken the time of
this House or your valuable time in
raising this issue if I had my self not been
confronted with such questions repeated-
ly, on a number of occasions in the past.

ow, where does the citizen go if a
Member of Parliament does not behave
properly or misbehaves with him? What
happens to his complaint? There is abso-
lutely no mechanism to deal with such
complaints. If we do not take cognizance
of such complaints, we will be doing a
long-term damage to Indian public life
and to the institution of Indian
Parliament.

I am, therefore, rising to suggest as I
said ‘with diffidence’ and 1 do not know
how it will be taken up, that we should
put our heads together, all political lead-
ers of various political partics, Members
of Parliament, Speakers, Presiding offic-
ers, as we did some timc ago, 1o evolve a
code of conduct about how we are going
10 behave outside. This code of conduct
must be prepared and evolved and we, all
Members of Parliament, all members of
State Legislatures, must start observing
this code of conduct. And in order to

. implement this code of conduct I strongly

suggest that we should have an Ethics
Committee. There are other parliaments
and legislatures in the world which have
Ethics Committee. 1 am strongly suggest-
ing that this Housc should make a begin-
ning by constituting an Ethics Committec
of the Rajya Sabha. Let us set a prece-
dent where such complaints and com-
plaints of any other nature of violation of
code of conduct could be discussed and,
if necessary, suitable admonishoment
even suitable punishment to the con-
cerned Member of Parliament, be meted
out by the Ethics Committee.

I think a time has come where we
cannot sweep such issues and such inci-
dents under the carpet, and we should sit
up, take congnizance of this and do
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somcthing about it. I hope my voice will
reach those quarters where it is supposed
to and we shall apply oursclves scriously
10 this issue. Thank you.

I. STATUTORY RESOLUTION SEEK-

ING DISAPPROVAL OF THE NATION.

AL HIGHWAYS (AMENDMENT) ORDI-
NANCE, 1992

II. THE NATIONAL HIGHWAYS
(AMENDMENT) BILL, 1992.

SHRI KAMAL MORARKA (RAJAS-
THAN): Sir, I beg to move the following
Resolution:

“That this House disapproves of
the National Highways (Amend-
ment) Ordinance, 1992 (No. 19 of
1992), promulgated by the Presi-
dent on the 23rd October, 1992."

Sir, at the outset 1 want to put on.

record my strong objection to this Ordi-
nance Raj which appears to have become
a routine affair with this Government.
My Resolution itself says that “This
House disapproves of the National High-
ways (Amendment) Ordinance, 1992
(No. 19 of 1992), promulgated by the
President on the 23rd October 1992." Sir,
it is apparent that this is Ordinance No.
19 of this year.

Ever since Independence, 1 wish to
bring to the notice of the Government,
never has there been a year in which 19
Ordinance have been issued. Maybe in
1991, T do not know the figure. But, only
after this Government has come, we are
issuing Ordinaces at this ferverish pace.

This particular ordinance was issued on
23rd Ocrober, 1992. Parliament has met
on 24th November, only one month after
that. What was the urgency? There is a
statcment - explaining the circumstances
which had necessitated immediate legisla-
tion by the National Highways (Amend-
ment) Ordinance promulgated on 23rd
October, 1992. To my utter disappoint-
ment, this five-paragraph statement does
not give us the circumstances which
nccessitated it. It gives the rcasons why
this Bill has come: the highways are in a
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bad shapc, moncy i1s required. resources
crunch is therc. Therefore, those are
objccts and rcasons for the Bill. We are
not discussing thc merits. At lcast my
Resolution is not on the merits and
demerits of the Bill. We may all support
the need to raisc recsources to maintain
the highways better. The issuc is, vou
must tell us why the ordinance had to be
issucd.

Sir, let mc remind this Government:
Mrs. Indira Gandhi was a very powerful
Prime Minister. In her own regime, one
Ordinance was issucd for the nationaliza-
tion of banks--and there was a furorc in
Parliament as to why that Ordinance had
to be issued when Parliament was going
to mcet in the ncxt few days. She had a
valid reason—that nationalization by it-
self was thing which had to bc donc
without notice. It was not advisable to
bring a Bill before Parliament. She had
to do it without giving noticc. Now, these
rcasons do not apply 1o the kind of
Ordinances that this Government  has
been issuing. They have issued an ordi-
nance to crcatc the SEBI--Sccuritics and
Exchange Board of India. Bectween the
last session and this session, seven Or-
dinances have been issucd, cach onc of
them wholly unnccessary, wholly irrclev-
ant. The urgency aspect is not thcre.
There is onc Ordinance on the Industrial
Finance Corporation of India to convert
it from a Corporation to a public com-
pany. Now, I don’t understand what is
the reason for an Ordinance in that casc.
In this case, it is cven more so.

I thought the statcment would tell us
that urgently Government had to put a
fee or octroi on a particular bridge or a
particular bridge which was to be opened.
Nothing of the sort is there the statement
doesn’t say anything. 1 would like to
know from the Minister whether after the
promulgation of the Ordinance, till to-
day, if thecy have uscd thesc powers. 1f
they have not used these powers beiween
23rd October and now, it proves my casc
that the Ordinancc was wholly unncces-
sary. The very fact that you are issuing
an Ordinance mcans vou act on it. After



